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oa 738/94, OA 761/94, on 762/94, OA 763/94, OA 764/94,
oa 765/94, OA 766/94, OA 767/94, OA 768/94, 0OA 769/94,
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Shri K.M. Ranade & Ors. .o Appiicants.

Vs. .

" A.G.'s Office. : ) .. Respondent.

Cbram s Hon'ble shri V. pamakrishnan, Member (A)
Hon'ble shri B.S., Hegde, Member (J).

mribunal's Order 3 ' Tated s Ié.7.1994.

shri M.A. Mahalle, counsel for the
applicantse. Shri A.I. Bhatkar for shri M.I. sethna,

counsel for the respondents.
Though the responéents vide order dated

19.5.1994 stating that the applicants will be

repatriated from 18.6.1994. sb far the applicants

‘have not been repatriated. The Regpondents were

directed by order dated 23.6.1994 “status - quo be
raintained till 14 days." It is understood that tre
applicants were not relieved from the deputéfion

pest. Reply has not been filed by the respondents.,

”“Léa;nad counsel far the applicantsvseéks for a short
~time to make submissions. List the caae‘un’25.7.l994

. “for admissiom hearing ané orders on imterim pedist.

Intefim erder alreédy passed will contimue till then.

(B.S.Hegde) 3 ( v.Ramakr ishnan)
Menmber (J) : Member (A)

| CAT/BOM/JUCL/OA. - ‘ .~ pate

Copy to 3= . '

L. shri K.M. Ranade & Ors., C/o. Shri M.A. Mahalle, Ad
2.  BAGu's Office through st.ri M.I.sethna, advocate.

.~ gection Officer.



